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CORAM : (1) Hon'ble Mr., P.H., Trivedi ( Vice Chairman)
(2) Ho'ble Mr, P,M, Joshi ( Judicial Member)

»*=  Mr, D,V., Mehta 1learned counsel for the applicant is
present. He reports that civil application No.17 of 1986

Wa§Lfiled in the proceedings whereby the agpplicant had
y I «5\."”
z 7t the permission to withdraw the orlglral application

i.e No.37 of 1986. According to him Iér Justlce & B.V.

Gadgil (presiding off icen hasgl already naswedz ‘order on
Ji-an -

17-3-86. He has produced , CoPY of the order pasgsed by him.
Mr., Mehta reitrates the same position _and requested the

- -

tribunal Uhatzfc\iw said order is now .I-Md on the record , o,
{rormal]-y tee order to that aifect oe passed now. It %S/f{\u/u et
stated by him that the anpllcaulon,\m ea edknav:t.no D-SRGERE
withdrawn. His request%onceded. The application thegemre

22.7-1986 Stands disposed off as wit hdrawy -
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( P.H, TPRIVEDI )

-V.'C.




